CENTRAL AOMINISTRATIVE TRIBUNAL, PRINCIFAL BENCH
08 37249/2001 a,

Mew Delivh, this Uhe 1500 gay of Janu&ity, 2003

THoi Thle Stitl Justics ¥V.3. Aggarwal, Chalrman
Hort " ble Shird ¥. Srikantan, HMennmair (A)

Ko, Sastry & 16 olhérs
amo e detalls given dn Memo of
To the O/ “ A L1 Gan s

A L

(Shiri abhay HW.Das, Advocalée)

Dy

W TR

goaaitional Sacrataryv(SR)
Caninet Seciretariat

B ke 1, Mew Dalhd and

12 othairs as per delalls glven in

Mamoe of parbises o the 04 v e REBDOICEDN TR

(Bhid AJKLBhardwald, advocate)

ORDER(oral)
Shd Justice V.3, Bggairwal

Ladaringd Gounsel Tor applicants states That Kesping in
viaw  Lhe  amencment o artlicle of 160(4a8) of  the  Indiai
Constitution  and  subsedguent Litlgation pending in  the
Supiaime Couirl,  applicants may be permithed Lo withdiraw
Lhe present application with permission to Tile firesh 04,
o o T | O T oo PO . / 4 ] H
LT mesdd a&irdses, N &Gordancd wilth law. Thara ia (1o

oixjection on the olher side, Order is made accordingly.

2. OA dismissed as withdirawn. ATter the decision oi-the
Astn  Constitutional Amenament pending v The  Suoireme

Couirt, applicants may Tile Tiash OA, 4T 0 advised, along

With & copy of the decision.

(V.31 kantan) (¥.3.8ugarmwal )
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